
    
    

     
 

       
         

        
       

      

   
    

   
   

    

      

   

   

           

      

    

          

    

           

           

            
        

       

       
    

        
         

    

          
           



    
    

           

      

         

    

     
         

       

     

        

      
           

          

         

       

         

      

        

       

         

         

      

       

         

         

          

          

        

          

         
        

            

         
         
             

         

        
           

         
         

        



 
        

          

         
        

         

          

           

          

         

          

         

         

            

         

          

           
        

            

         

          

          

          

         

        

        

          

        

         

        

         

    

         

            

        

       
           

      

          

              



    
    

           
             

   

          
        
         
      

            

            
             

             
             

        
           

           
           
           

           
      

              
          

           
           

           
 

           
         

        
          
         
           

              

        
        

          

          

              

        
           

 



    
    

 

              

        

          

          

          

            

         

          

          

           

          

            

          

    

            

            

             

           

   

          

            

  

              

          

           

            

        

            

             



TCSP No. 794 of 2077

TCSP No. L95 of 2OL7

16. The Petitioner Companiesare directed to lodge a copy of this Order along

witha copy of the Scheme of Amalgamation with the concerned Registrar

of Companies, electronically, along with E-Form INC-28, in addition to

thephysicalcopy,withintheprescribedtimelimitsasprescribedunder

the Companies Act, 2013.

17 . The Petitioner company to lodge a copy of this order and the Scheme

duly authenticated by the Deputy Director or the Assistant Registrar, as

the case may be, National Company Law Tribunal, Mumbai Bench, with

the concerned Superintendent of stamps for the purpose of adjudication

of stamp duty payable, if any, on the same within 60 days from the date

of receipt of the Order.

1g. Each petitioner companies to pay cost of Rs. 25,000/- (Rupees Twenty

Five Thousand only) to the Regional Director, Western Region, Mumbai

to be paid within four weeks from the date of receipt of this Order'

19. In Transfer company scheme Petition Nos. 194 of 2Ol7 i.e. Transferor

Company, to pay cost of Rs. 25,00O/- (Rupees Twenty Five Thousand

Only) to the Official Liquidator, High Court, Bombay to be paid within

four weeks from the date of receipt of this Order'

20. All authorities concerned to act on a copy of this Order along with

Scheme duly authenticated by the Deputy Director or Assistant

Registrar, as the case may be, National Company Law Tribunal, Mumbai

Bench.

V. Nallasenapathy, Member

(Technical)

B.S.V. Prakash Kumar, Member

(Judicial)
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